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'. ':,"'.Nei.v'D;'ellbi, this the day ¥ Aeril, 1994,

Hon'ble Mr 'Justice S,X,Dhaon, Vice Chaimman.
Hon'bhle Mr B.N, Dhourdiyal, Member{ a) |

Shri Jagdish Siagh & Ors
S/O Shri Chandrup Siagh,
. R/0O Village Nirwal,
. PO Tikri,
NEW DELHI =41, Co
(petitioners No.1l to 828 as per Ammexure ! A enclosed)

L2 .

) . 66 o ¢ 0 ..lpeti'tioners
( by advocate sh.J, P.Verghese),’

Versuys

‘l.Union of Irdia,
through its Secretary,
Ministry . of Home Affairs,
North Block,.
New DRelhi,

203ecretary
Ministry of Finance,
Ueptt, of Erperditure,
North Block,
I\Td‘.’v Delh i

3.5ecretary,
Ministry of Personnel & Training,
, , North Blnck, . v
1. New Dielhi, '

4.Chief Security Officer,
Central Secretariat Sescurity Forces,
Ministry of Home Affairs,
North Block, New Delhi. .... .... ... Respondents.

O.r d e r(by circulation)

A B T sty T s 2 222,

( delivered bybHo'n'ble Mr BeN.3houndiyal, Menber(A)

This review application has been filed in
0. AN0s2040 of 1990, decided on 18.2,1994. The
applicants, who are working in the Central Secretariat
Security Force are aggrieved that théy have not
been treated at par :vith other similar Forces, like,
the Ceﬁtral Industrial Security Eorce, Railway
Protection Force énd'D.elhli Police. This Tribunal
ha held- that their d

uties canpnot he Tegarded a3
= 3

!




/sds/

‘that the training, the nature of duty of

"S.3.F, are identical to that of cadres in other similar

o -
comparable to other Armed Forces of the Union, which
have been constituted under different acts and on
this basis thought it fit not to interfere perticularly,
in view of the fact that such matters should sgain

be examined by the Vth Pay Commission.

The review application hasibeen filed
on the ground that'this Tri bunal has not taken
into account the written submissions made by the
learned counsel for the applicant at the time of
final hearing. However, in the written Submissions;

the learned counsel has tried to strengthen his case

forces., He has again 1434 a stress on the fact that
they have been authorised to keep-arms. This Tribunal
has considered all these points before coming to

thé conclusicn that their duties cahnot be

said to be identical to those of the combatant forces
and that mere permission to keep arms does not.make
them "armed forces of the nunion®™. These points

have already been considered by this Tribunal. We

see no merit in the review gpplication and it is
hereby dismissed,
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( B.N.Dhoundiyal ) ( s&lThaon )

Meﬁber(A) Vice Chairman




